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12.24 hrs.

MESSAGES FROM RAJYA SABHA

' Secretary: Sir, I have to report the
following messages received from the

8ecretary of Rajya Sabha:—

(iy 1 am directed to inform
the Lok Sabha that the Rajya
Sabha at its sitting held on Satur-
«day, the 7th May, 1966, adopted
the following motion concurring
in the recommendation of the Lok
Sabha that the Rajya Sabha do
agree to nominate seve: members
from the Ra)ya Sabha to the Pih-
lic Accounts Committee for the
term ending on the 30th April,
1967: —

“That this House concurs in the
'recommendation of the Lok Sabha
that the Rajya Sabha do agree to
nominate seven members from the
Rajya Sabha 1o associate with the
Committee on Public Accounts of
the Lok Sabha for the term ending
on the 30th April, 1967 and do
proceed to elect, in such manner
as the Chairman may direct, seven
members from among the mem-
bers of the House to serve on the
said Committee.”

I am further to inform the Lok
Sabha that at the sitting of the
Rajya Sabha held on Monday, the
16th May, 1968, the Chairman
declared the following Members
of the Rajya Sabha to be duly
elected to the said Committee:—

. Shrimati Devaki Gopidas
2. Shri P. K. Komaran

3. Shri Om Mehta

4. Shri Gaure Murahari

§. Shri M. C. Shab

6. Shri B. K. P. Sinha

7. Col. B. H. Zaidi.’

(i) ‘I am directed to inform the
. Lok Sabha that the Rajya Sébha
.ot Mg sitting held on Saturday, the
“Tth May, 1968, adopted the follow-

mg’mg,mn in regard to the Joint
Committee on Offices of Profit:—

‘“That this House concurs in the
recommendation of the Lok Sabba
that the Rajya Sabha do elect
three Members to the Joint Com-
mittee on ©Offices of Profit in the
vacancies caused by the retire-
ment of Shrimati Sharda Bhar-
gava, Shri Hira Vallabha Tripathi
and Shri Lokanath Miara from the
membership of the Rajya Sabha on
the 2nd April, 1966 and resolves
that the House do proceed to elect,
in accorlance with the system of
proportional  representation by
means of the single transferable
vote, three Members from among
the members of the House to the
sald Joint Committee to filll the
vacancies.”

I am further to inform the Lok
Sabha that at the sitting of the
Rajya Sabha held on Monday, the
16th May, 1866, the Chairman dee-
lared the following Members of
the Rajya Sabha to be duly elected
to the said Joint Committee:—

1. Shri Lokanath Misra
2. Shri P. C. Mitra
3. Kumari Shanta Vasisht.’

(iii) ‘I am directed to infarm the
Lok Sabha that the Rajya Sabha
at its sitting held on Saturday, the
7th May, 1866, adopted the follow-
ing motion concurring in the re-
commendation of the Lek Sabha
that the Rajya Sabha do agree to
nominate two members from the
Rajya Sabha to the Committee on
Public Undertakings for the un-
expired portion of the term of the
Committee:—

‘“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do agree to
nominate two Members from the
Rajya Sabha to associate with the
Committee on Public Undertakings
of the Lok Sabha for the unexpired
portion of the term of the Com-
mittee in the vacancies caused by
the retirement of Shri Lokanath
Misra and Shri T. S. Pattabiraman
from the membership of the Rajya
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Sabha on the 2nd April, 1866, and
do proceed to elect, in such man-
ner as the Chairman may direct,
two  members among the members
of the House to the said Commit-
tee to fill the vacancies.”

I am further to inform the Lok
Sabha that at the sitting of the
Rajya Sabha held on Monday, the
16th May, 1966, the Chairman dec-
lared the following members of
the Rajya Sabha to be duly elect-
ed to the said Committee:—

1. Shri Arjup Arora
2. Shri Vimalkumar M. Chordia’.

12.26 hrs.

PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
following two Bills passed by the
Houses of Parliament during the cur-
rent Session and assented to by the
President since a report was last made
to the House on the 7th April, 1966: —

(i) The Appropriation
Bill, 1966.

(ii) The Finance Bill, 1966.

(No. 2)

12.28-1/2 hrs.
JUDGES (INQUIRY) BILL

(i) Reporr or JoiNt COMMITTEE

Shri Krishnamoorthy Rao (Shim-
oga): 1 beg to present the Report of
the Joint Committee on the Bill to
regulate the procedure for the in-
vestigation and proof of the misbe-
haviour or incapacity of a Judge of
the Supreme Court or of a High
Court and for the presentation of an
address by Parliament to the Presi-
dent.

Shri Harl Vishnu Kamath (Hosh-
angabad): It has come more than two
years after the Bill was introduced
in the House.
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(ii) EviDANCE BEFORE JOINT CoMMITTSR

Shri Krishnamoorthy Rao: I beg to
lay on the Table a copy of the evid-
ence given before the Joint Committee
on the Bill to regulate the procedure
for the investigation and proof of the
misbehaviour or incapacity of a
Judge of a Supreme Court or of a
High Court and for the presentatiem
of an addregs by Parliament to the
President.

1227 hrs.

CORRECTION OF ANSWER TO S@
No. 261 RE. INTERFERENCE BY
PAKISTAN IN AIR FLIGHTS

The Minister of State in the Minis-
try of Transport and Aviation (Shri
C. M. Poonacha): Sir, on 16th Nov-
ember, 1965, while answering part
(b) of Starred Question No. 261 by
Sarvashri P, K. Deo, P. C. Borooah
and Vishwa Nath Pandey, the then
Minister of Transport laid a state-
ment on the Table of the Sabha giv-
ing details of cargo and mails off-
loaded at Karachi during the Indo-
Pakistan  conflict last year. Subse-
quent to the laying of the statement,
certain additional information has
beer received by the Government
from twg foreign airlines (KLM and
Swissair), which slightly alters the
position given in the statement. I
am, therefore, laying on the Table of
the Sabha, a revised statement giving
the correct position. [Placed in Lib-
rary, See No. LT-6375/66.]

1228 hrs.

CORRECTION OF ANSWER TO
S.Q. No. 1669 RE QUTOTAS OF RAW
MATERIALS TO BLACKLISTED

FIRMS

The Minister of Iron and Steel
(Shri T. N, Singh): Mr. Speaker, Sir,
on 13-5-1966, in a supplementary
question arising out of Starred Ques-
tion No. 1889 Shri Mahavir Tyagl
said that since Ministers names have





